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. Dhananiay Dahiwale

Z. Rakegh Bihari

Z. Sandeep Hedaoo
4. Avnish Yadav

5. Tribhuvan Yaday

Examiners at Rombay
Rallard Estate,; Bom

1. Mukash Prakagh

7. Sudhir Kumar

2., Kumar Anahnman

4, Satishchandra ©

5. Sanjeev Prasa. G

6. Rajesh Kumar Sa

7. Shubhadgil Shant

inspectors Central Excis

Cantral Excise Collentor
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. Sunil Kumar ir, .
ingspector of Income
Director . of Income~T
{Exemphtion}; Parel,

O.A.No. 775737

i. Rirender Singh
Iinspaector of Income-
By, Commissioner of I
Special Range-54..Pa
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(Kalwas, Dist

1. Sita Ram Maeaena,
Iinspotor Income-tax
O/o thess Ward TRO X

. Bidg. No, C.1Z,
Pratavakashkar Bhava
Bandra Kur’z Jompliax
Bandra, wmumbsai.
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1. Sanieev Kumar
Ingpecior Incoma-Tax;
O/o the DDIT Invastigation
H.Q.No., IV, 4th Filoor
Avaakar Bhavan. M.K.

1. Pratap Chandra Sah,
Inspector Central Excise,
/0 the Commissioner of
Central Excige,; Mumbai-Vi
Nav Prabhat Chambers,
Ranade Road, Dadar, Mumbai

1. Ashok Kumar Gunta
Ensre-tor Central Ex XxCcige,
0/0 the Commissioner of
Cantral Excise, Mumbai-VI,
Dadar., Mumbai.

O0.A.No.R42/GT

i. Saniav Nafesingh Seeiay;
Ingspector Income-1Lax,
G/ the DDIT-INV, Unit-1IV,
R.No 819, 4th Fioor,
Aavakar Rhavan, M.K.Road,Mumba

D.A.No.RT74/97

1. Manish Syamgonal Chaurasia,
Income-tax Inspactor, I8
O/0 the DDIT (HQ), Inv.Wing;
Aavakar Bhavan, Mumbai '

0.4 .No.RTH/97

'. Sudhakar Hiraman Nirbhavane,
Inspactor of A.D.I.7. {Inv.},
Unit VI(3), Mahaiaxmi Chambars
Mumb

O.A . No . R77/97

1. Sudhir Kumar _
Inspecior of Central Excise,
R/at anand Rahivasi sanch,
Rabu Tukaram Chawl, Devi Pada
Road. Rorivali (£}, Mumbai.




. Raniit Kumar Gupta,
inganector of Central Excise;
R/at ES~AY, Housing Roard
Durga Wadi, Talegaon, (Goa.

the Commigsionar of Custome
and Central Excise, Paniim, Go ... Apnlicants
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Ry Advocates Shri G.K.Masand, Shri M.S.Ramamurihy.

Shri P.A.Prabhakaran, Shri D.V.Gangal, Shri Suresh

Kuma Shri Y.R.S%ingh and Shri Saniavy Sesalay {aplicant
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4. Chief commissioner of Custom,
New Custeme Housa, Baliard Estate,
Mumbhai - 400 0328

5. Commiggsionet al Excise,
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mmissi
Mumbai I Commissionarate;
M.K.Road, Chrchgate, Mumbai.

6. Commigsioner of Central Excise,
Mumbai I1 Commigsionerata,
ramal Chambars, IXth Floor
ih Paral, Mumbai.
7. ionar of Central Excise,
11T Commissionarate,
hhat Chamhers, IVth Floor,
Road, Dadar, Mumbai.
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Chiaf Commissioner of Income-Tax
Mumbai, Ard floor,

Aavakar Bhavan

M.k-Roan Mumbai
Commissionar of Income Tax
Rombay City I,

ard fioor, Aayakar Bhavan
M.K.Road, Mumbai

The Secrefary

Block No.12

Staff Selaection Commisgsion
CGO Complaex

New Deihi

Deputyv Co ammisgionar of
Income Tax, H.Q. Pergonnel
Mumbai .

Aavakar RBhavan,

M.K.Road

Churchgata, Mumbai
Commigsioner of Central Excige
Mumbai VI Prabhat Chambers
Ranade Road

Dadar (West), Mumbai

The Chairman -
Central Roard of DBirect Taxes

The Under Secretary (Cont.)
staff Selection Commission

CGO Compiex

New Dalhi

Director of Income Tax (Inv,)
Pune, Sadhu Vaswani Chowk '
Aayakar Bhavan, Punae

......

Kolhapur
11448 V1har ﬁu11d1no
Skves Ext.. Takala

Ko?hanur

Commissionar of Customs

and Ceniral Excise

Cugtom House

Pogt Box No. 139

Paniir . Goa
(Ry Mr. M.I. Sethna, Special Counsel

th Mr. V.S8. Masurkar, Cenitral Govi
Senior Standing Coungel)
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[PER: P.P, SRIVASTAVA. MEMEER(A|

"- . "‘- ! "
1. Since the issue involved in all these apnlications is
the same. all these appiications are being disposad of hy
a common order, A1l thase annlicants appeared for a

Tax etc. in the vear 18944d. On being successful. all
thege anpiicants ware recommended for appointment

nplicants who had appeared

in thigs examination and were unsuccessful filed an 04 .

wanch  of  this  Tribunal  in

in the matitars of INDRA SAWHRNEY Ve. tlhion of Tndia, AIR
1995 SC  477. The acpnlicants in thegsa OAg. had

judgement. The Principal Bench of the Tribunal therefore




0% nauota. The Staff Selection Commission revised the
results on the basis of judgemant of Principal Bench. A3

us do not

find anv nilaca in the lisit whiie some of tha anplicants

changed, e.g. the ~anpiicant in 3&.No. ROG/37
Mr.D.Dahiwale & Ors. who were working as Examiners in

tha Cuatom House have bean includad in the naw list  iIn
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cad -on the naw list the various departments of

Customg, Excise and Income Tax have issued ordars of

various 0As. whera the termination orders have beaen
issuad and in some cases where the applicants have
approached the Tribunal under the anprehansion that
termination order would be iasued the respondents

3. The anplicants challenged the termination order on
various grounds including the ground that the applicanisa
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:":i’:
1 ,i
Princinal Rench and theraefore that iudcament

cipail Rench : DonGant a
i.e. Customs. Central Exaise and incoms Tax ha

5. it has been argued on; behaif of the aopii
aven 1 the Principal Bench judgement 15 regui
impnliemented, Lhe appiicants’ services

Sunreme Court in the case of reservation foi

ORC. such as INDRA CAWHNEY SABRARWAL and cther

following the INDRA SAWHNEY judgement. it has
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- The first para of Circular dated 2.7.47 onlaced at

Annexure~F in O0.A.No.75%/87 reads as under:
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furthar
annointment
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8. Wa re

nolicies are auite clear on this issue. If as a vesuit

1

2 We thieratore, hoid on this ground salone that tThe

Court in  the caze of Sabarwal and simiiar
judgements on the issue of reservation. These are alsa

Tndia in their Circular igsued by Department of Pargonnel
auoted above.

10. It is made ciear that all the 1ssues vaised in these
GAs. auestioning the correctness of the Principal Bench

srdars issued by the department in the case of applicants
are illegal and are, tharefore, gquashad.

11, It ig made <liear that this order would not Come in
the wav of the department’s obligation o comnply with the
order of Principal Bench. NO ohservation made hersin 10

e



& o
1z
the iudgement  would  construe £o restrict  the
implementation of the Principal Bench judgement. The
department is obliged to obey the Principal 82ench

services of applicants in all these cases as mentionad in
para 9. £11 the 0O.As. are disposed of with the above
directions. There will be no orders as to COSLE.
o
I S | gt
{P.P.SRIVASTAVAY: _ .. {(R.G.VATDYANATHA}
MEMRER({ A) ‘ VICE CHAIRMAN
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